Central Administrative Tribunal
Jammu Bench, Jammu

T.A. No.61/795/2020
This the 02nd day, Wednesday of December, 2020

(Through Video Conferencing)

Hon’ble Mr. Rakesh Sagar Jain, Member (J)
Hon’ble Mr. Anand Mathur, Member (A)

Gulshada Begum, Age 30 years,
W/o. Late Mohd Ashraf,
R/o0. Sumber, Tehsil & District Ramban.
...Applicant

Advocate: Mr. Vivek Sharma

5.

6.

Versus

State of Jammu & Kashmir through
Its Commissioner/Secretary,
General Administration Department,
Civil Secretariat, Jammu (J&K);

Commissioner/Secretary
Home Department,
Civil Secretariat, Jammu (J&K);

Director General of Police J&K,
Jammu/Srinagar;

Deputy Commissioner,
Ramban;

Assistant Commissioner,
Ramban;
Tehsildar, Ramban. ..Respondents

(Advocate: Mr. Amit Gupta, Additional Advocate General)



ORDER (ORAL)

Hon’ble Mr. Rakesh Sagar Jain, Member (J):

Learned counsel for the applicant submits that the case for
compassionate appointment of the applicant is pending before the
respondent No.5 and his client would be satisfied if the TA is
disposed of by directing the respondent No.5 to dispose of his

compassionate appointment case within a limited time.

2. Heard learned counsel for the applicant and Mr. Amit Gupta,
Learned Additional Advocate General appearing for the
respondents and gone through the TA and all the documents

annexed to it.

3. Looking into the submission of learned counsel for the
applicant, TA is disposed with a direction to the respondent No.5 to
consider and dispose of the compassionate appointment case of the
applicant, if pending before him, in accordance with rules by way

of passing a reasoned and speaking order within a period of one



month from the date of receipt of certified copy of this order with
intimation to the applicant. It is made clear that nothing has been

observed on the merits of the case.

4. The TA 1is accordingly disposed of at admission stage
without going into the merits of the case. There shall no order as to

Ccosts.

(Anand Mathur) (Rakesh Sagar Jain)
Member (A) Member (J)
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